1872 : Act IV] PUNJAB LAWS
THE PUNJAB LAWS ACT, 1872.

CONTENTS -

PREAMELE.
SECTIONS.
1. Short title.
7. Local extent.
Commencement.
3. Enactments in force.

4. [Repealed.]
C1viL, JUDICATURE
rtain cases to be according to Native law.

cially provided for.
tile usages when valid.

Decisions in ce
Decisions in cases not spe
Local customs and mercan

oW

[DECENT OF JAGIRS]

8.
8-A.

8-B.
8C. J

!
i> [Repealed.]

PRE-EMPTION.

9 to 20. [Repealed.]
Decree concerning lands.

¢1. [Repealed.]
INSOLVENCY.
92 to 32. [Repealed.]
33. [Repealed.]
Minors and the Court of Wards.
34 to 38. [Repealed.]
CRIMINAL JUDICATURE.
39. Indian penal Code to apply to offences committed pre-
vious to 1st January, 1862. .
Saving of privileges conferred on certain Chiefs. |

39-A. Power to establish a system of vi]lage watchman and
municipal watchmen, and to make rules.
39-B. Obligation to assist watchmen and headmen.

Person obstructing watchman or headman m
ed without warrant. Ay be ammest



2 PUNJAB LAWS [1872: Act IV
SEcTIONS.

38-C. Power to direct local taxation for payment of police
enrolled under Act V of 1861.

39-D. Notice of taxes proposed to be levied; objections to
taxation; procedure thereon,

39-E. Power to fix rates of tax.
39.F. Power to make rules for collection of taxes.
39-G. [Repealed.)

HownoRARY Porice OFFICERS.
40. Central Government may confer powers of police-officer.
TrRACK Law

41. Trackers may call for assistance in carrying on tracks.

42. Penalty for witholding assistance or conniving at
offence or escape. Limit to fine,

Appeal to High Court.
Fine may be awarded to injured parties, and fee to
tracker.

SLAUGHTER OoF KINE.

43. Control of slaughter of kine and sale of beef.

ARMED MEN AND FOREIGN VAGRANTS.
44. Control of entry into towns of bands of armed men.
45. Powers of Magistrate of District as to foreign vagrants.
46

Surveillance, ete., of band failing to comply with Magis-
trate’s order.

MISCELLANEOUS

47. Crossing of streams on buoys or skins.
48. Us;aa;cfl pasturage or natural product of Government

49. [Repealed.]

50. Power to make rules, as to matt i i -
tions 43 to 48: existing rules, SR RETERRNA . g

50-A. Conditions of validity
this Act.

50-B. Penalties for breach of such rules.

51. Republication of rules and orders,

52. [Repealed.]

SCHEDULE I —ENACTMENTS DECLARED TO BE IN FORCE.

SCHEDULE II.—[Repealed.]

of rules hereafter made under




1872 ; Act IV]

PUNJAB LAWS 3
THE PUNJAB LAWS ACT, 1872.

[ACT 1V or 18721

[28th March, 1872.]

1 2| 3 B a
i Whether repealed or -
Year No. | Short title otherwise affected
' ' by legislation
1872 .. | 1V ITte Pumjab Laws Act, | Rep. inpart, ActT of 1878 T
Rep. in part, Act VI of 1878

1872

Rep. in part, Act X of 1879
Rep. in part, Act 1V of 1882
(When extended to the Punjab)
Rep. in part, Act X of 1882
Rep. in part, Act XVIIof 1887
Rep. in part, Act VIIT of 1890
Rep. in part, punjab Act II of
1903
Rep. in part, punjab Act 11 of
1905
Rep. in part, Act 11T of 1907
Rep- in part, Punjab Act 1 of 1910
Rep. in part, Act XVI1 of 1914
Rep. in part, Act 1V of 1922
Rep. in part and amended—
Act XIT of 18782
Act XIT of 1891
Act VII of 1895
Amended, Act XV of 1875
Amended, Act XXV of 1881
Amended, Punjab Act 1y of
1900 |
Amei]ded, Punjab Act IV of
1914
Amended, Punjab Act II of
1920
Amended in part, Government of
India (Adaptation of -Indian
Laws) Order, 1937
Rclpd iln part, by Punjab Act V- of
4

Amended in part, by the Indian
Independence (Adaptation of
Central "Acts and Ordinances)

+ Qrder, 1948

Amended in part, by the Adapta-
tion of Laws Order, 1950

Amended by the Adaptation of
laws (No. 2) order 1956

Amended by Punjab . Act No. 15
1961

Amended by the Punj ab Reorgani-
sation (Chandigarh)(Adaptanon
of laws on State and Concurrent
S.bject) Order, 1968.

e

see “Gazette of India”,

1For Statement of Objects and Reasons,
1871, Pt. V, p. 387, for Proceedings in Council, see ibid, 1871, Supple-
ibid, 1872 Supplement,

ment, pp. 1003,

p. 303.
2Section 7 of Act XIT of

under Act IV of 1872, see foot-note on page
tFor Statement of Objects and Reasons, see Punj

1292, 1296 and 1542 ; and
1878, prescribes penalty for breach of rules

74 infra.
ab Government

Gazette (Extraordinary), 1961, pages 168,
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An Act for declaring which of certain rules, Jaws ang iegu-
lations have to the force of law in the Punjab and Zor
other purposes.

WHEREAS certain rules, laws gnd regulations, made
heretofore for the Punjab, acquire i
the provisions of section 95 of the 'Indian Councils Act, vie,
1861; and whereas it is expedient 10 .
<aid rules, laws and regulations ghall hqnccforth be in
force in *Punjab, and to amend, consolidate or repeal
others of the said rules, orders and regulations; It i3 here-

by enacted as follows:—

Preamble.

Short title, 1. This Act may be called the Punjab Laws Act.

1872.

2. It extends to the territories *[which immediately
before the 1st November, 1956 were comprised in the
‘(States) of °(Punjab) and (Delhi)], but not so as to alter
the effect of any regulations made for any parts of i;he
said territories under the 1Gtatute 33, Vict., cap. 3, section

1;

Liocal extent.

And it shall come into force on the first day of June,

1872.

Commencement. 3. The Regulations, Acts and orders specified in the
~  Tirst Schedule hereto annexed are in force in the *[terri-
torries to which this Act extends] to the extent specifi-

ed in the third column of the said Schedule.

Enactments in 4. [Enactments repealed.] Repealed Act XVII of
force. 1914, s. 3 and Second Sch.
CiviL JUDICATURE.
Pecilons 1 gex= 55, In questions regarding succession, special pro-
perty of females, betrothal, marriage, divorce, dower,

accorfling to
Native law.

e ' 1Repealed by the Government of India Act, 1919
. 2Sublsi§ityted for “East Punjab” by Adaptation of Laws Order, 1950.
thee hv:r(g;n I;El?t Pémja hgd been substituted for “the Punjab” by
e er 1015, pendence (Adaptation of Central Acts and Ordinances)

sSubstituted for the words “constituti g
Delt:x" by the Adaptation of Laws (No. I2n)g Cgl;gef tz;tgesse BE i R

‘Substituted by ibid, for the words “States of Punja and Delhi"
Act, 1878 (XII of 1373?, %gctsiggxtl?.n by the Punjab Laws (Amendment)

under
the force of la.“’ 24 and 2¢

declare which of the C.n7.
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adoption, guardianship, minority, bastardy, family rela-
tions, wills, legacies, gifts, partitions, or any religious
usage or institution, the rule of decision shall be—

(a) Any custom applicable to the parties concern-
ed, which is not contrary to justice, equity or
good conscience, and has not been by this or
any other enactment altered or abolished, and
has not been declared to be void by any com-

petent authority;

(b) the Muhammadan law,
parties are Muhammadans, and the Hindu
Jaw, in cases where the parties are Hindus,
except in so far as such law has been altered
or abolished by legislative enactment, or 18
opposed to the provisions of this Act, or nas
been modified by any such custom as is above

referred to.]

in cases where the

6. In cases not otherwise specially provided for, the Decisicns —
ty and good cially provided

Judges shall decide according to justice, equl
for.

conscience.
7. All local customs and mercantile usages shall be %‘u e

regarded as valid, unless they are contrary to justice usages e hen

equity or good conscience, O , before the passing of valid

this Act, been declared to be void by any competent =

authority.
. L 1= # *
2. B . s 1 * . .
8. L 5 » 1 & Ll ‘.
8-A. ¥ . * 1 0% * .
g_B‘ * * * 1 *® & .
S-C. » * - 1 *® . .
PRE-EMPTION.
sto20. * * * °*°* *
F T‘;-—‘C{lf’; Bd_é’-ﬁ;;;aﬁza Tui;sm.a?t_he original section
b Jagirs Act, 1900 (Punjab Act IVj:};‘. }Q(?l.‘i"}.

# by section 2 of the Punjz
were repealed together with the heading thereto by the

Act 1941 (Punjab Act V of 1941), section 13.
905, section 2(1).

zRepealed by Punjab Act 11 of 1909,
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21. [Copy of decrees affecting !zﬂd to bv.. forwa”ded

to Deputy Commissioner.] *

INSOLVENCY.

¢ - *

22 to 32. . & W
%3. |Saving of previous insolvency proceedinga ]
* ] * * l'.

- L

Minors ond the Conrt of Wards,

Blies ¢ ¢ 0 &b 00

Indian  Pena) 89. The provisions of the ‘Indian Penal Code, with sy ,,

Sde o apply 0 4ho exoeption of Chapter VI, shall be applicable to all 1%
""ﬁﬁé‘éi‘&’&“(n offences committed before first January, 1862, in fer-

113232’.’ anuary,  pitory which was, at the time of the commission of such
offence, subject to the *{Central Governmenti:

Seving of privi.  Provided that nothing contained in this section shall
e aoMerred aect any privilege conferred on certain Chiefs in "[Union
. Territory of Chandigarh], by the *[Central Government],
or by the Board of Administration for the affairs of the
"Union Territory of Chandigarh], nor any indemnity or

pardon granted by competent authority.

lish m‘t‘ém ofb' *[39-A. The *[Central Government] may establish a
village watchmen System of village-watchmen or municipal watchmer in any
and municipal
watchmen, and to
make rules.

IRepealed by Act XVII of 1887, schedule.
“Repealed by Act IIT of 1907, schedule.
SRepealed by Act XII of 1891, schedule.
‘Repealed by Punjab Act II of 1905, schedule,
Unrepealed Central Acts, Vol. 1.
leﬂsl;abﬁtgtuted for the (ggrds “State Government of Punjab” by the
je organisation andigarh) (Adaptation of Laws on Sta
and Concurrent Subjects) Order, 1963, 3 - -
Z%ulﬁstitmed by ib}id for the word “Punjab”.
ubstituted for the words “Governor-General in C 1 -
Governinent of India (Adaptation of Indian I.av\'ris)uz)r(:i(:eg? CII%T?Y .
. “Sections 39-A to 89-G were inserted by Act XV of 1875, section 2.
Sel(ft.l}lal gt;ct;\ons dava-éﬂxna:‘\)d fﬁB p\t:;:reb substituted by the present
ions 39-A and 39-B by the jab Law dmen 3
(Act XXIV of 1881), section 2. S (Amendment) Act, 1881
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tion, and in fur-

part of the territories under its administra
rules

therance of this object may, form time to time, make
to provide for the following matters:—

(a) the definition of the limits of watchmen’s beats;

(b) the determination of the several grades of
watchmen, and the number of each grade to be

appointed to each beat,;

(¢) the appointment, suspension, dismissal and
resignation of watchmen of each grade;

(d) the equipment and discipline of, and the con-
trol and supervision over, such watchmen;

n them, and the exercise by
them, of any powers and the enjoyment by
them of any protection or privilege, which
may be exercised and enjoyed by a police-
officer under any law for the time being in

force;

(f) the performance by them of such duties relating
to police, sanitation or statistics, or for the
benefit of the village communities or munici-
palities within their respective beats, as the
I[Central Government] thinks fit;

(g) the exercise of authority over, and the render-
ing of aid to, such watchmen by headmen of
the villages or members of the Municipal Coimn-
mittees of the towns comprised in their respec-

tive heats;
(h) the performance, by the headmen of villages
comprised in the beat of any watchman, (_)f

any of the duties of a village-watchman n
aid of, or substitution for, such watchman;

(i) the exercise, by such village-headmen for the
purposes referred to in clauses (g) and (h),
or by members of Municipal Committees for
the purposes referred to in clause (g) of this
section, of any of the powers, and the enjoy-
ment by such headmen or members of any

(e) the conferring upo

1Substituted for the word “State Government” by the Punjab
Reorganisation (Chandigarh) (Adaptation of Laws on State and

‘Concurrent Subjects) Order, 1968,
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privilege or protection, of a village-watch-
man, or a municipal watchman, as the case
may be;

(j) the determination of the rate at which, and
the mode in which, watchmen shall be paid,
and, in the case of village watchmen, of the
mode in which their pay, the expenses of their
equipment, and other charges connected with
the village-watchmen-system shall be provid-
ed for, whether out of cesses or funds already
leviable or available in the villages comprised
in the beat, or by a special tax in money or

kind to be imposed on any class of persons
or resorting

residing or owning property in,
to, such villages, or partly in one of these
ways and partly in the other;

(k) the collection with or without the aid of the

village-headmen, and by any process available
for the realisation of the land-revenue, of any

tax imposed under clause (j) of this secticn,
and the application of, and the mode of ac-
counting for, the same, and generally for;

(1) the efficient working of the system of village
watchmen or municipal watchmen:

Provided—

1st, that the rules to be made regarding the appoint-
ment of village-watchmen shall allow to the
headmen of the villages comprised in the beat
to which such a watchman is to be appointed a
power of nomination, to be exercised in such a
manner and subject to such reasonable condi-
tions as may be preseribed by such rules;

ondly, that the rules to be made under clause (j)
of this section with regard to village-watch-
men shall include provisions for recording and
securing due consideration of the views and
opinions on the matters therein referred to of
the headmen of the villages comprised in each

beat.
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39.B. Every person is bound to render to a village Obligation to
watchman, or municipal watchman, or village-headman jog hecdmen
discharging the duties of a Police-officer under the rules '

made hereunder, all the assistance which he is bound to
render to a Police-officer.

Any person who obstructs such watchman or headman Person  obs-
tructing watch-

in the discharge of such duties may be arrested without T headman
warrant by a Police-officer or by any watchman or village may be arrested
headman empowered in this behalf by the '[Central Gov- BEfeRSa—

ernment.].

2[(39-C. Whenever it seems to the '[Central Govern- FPower to direct
ment] expedient that the duties of watch-and-ward and lﬁ&&?&";ﬁ;
other internal police-service of any town or village not enrolled under
comprised within the limits of a municipality or within the Act V of 1861
limits of a village-watchman’s beat as defined under the
power conferred by section 39-A should be performed by
Police-officers enrolled under Act V of 1861° the [Central
Government] may direct that the said service shall be so
performed, and may also, * * * ** * direct that the
charges for the time being fixed by such Govern-
ment on account of such service shall be defrayed by taxes
to be levied in such town or village.

39.pD. When the '[Central Government] has, under ta_ig"“—‘fopo o -
section 39-C, directed that taxes shall be levied in any be xefied,
town or village, the Deputy Commissioner may from time
to time issue a public notice in such town or village ex-
plaining the nature of the taxes he proposes to levy:

Any inhabitant of such town or village objecting to Obllem‘m’ to
the taxation thus proposed may, within fifteen days from "
the publication of such notice, send his objection in writ-
ing to the Deputy Commissioner.

After .the expiry of fifteen days from the publication Procedure
of the notice, the Deputy Commissioner may submit for APRERON

1Substituted by the Punjab Reorganisation (Chandigarh) (Adap-
tation of Laws on State and Concurrent Subjects) Order, 1968 for the
words “State Government”.

:Ss. 39-C to 30-G were inserted by Act XV of 1876, s.2.

‘Unrepea]ed Central Acts, Vol L
Couan]hs :\égga C;I‘Eitﬂ)ggctb to't;;he 5omrol of the IGovernor-General h}

" vermum o

Indian Lews) Order, 193?.} e Hove ot of Tudls (Assptacon
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the information of the 'lCentral Government] a report of
the proposal made by him. Such report shall contain
specific mention of the objections (if any) urged to his
proposal and his opinion on such objections.

No such tax shall be levied until it has, upon such re-
port, been approved by the [Central Government].

Power o &x 39-E. When any such tax has been so approved by
rates of tax. ¢}, [Central Government], the Deputy Commissioner may
from time to time, subject to such rules consistent with

this Act as the '[Central Government] may from time to

time prescribe, determine the rates at which it is to be

levied.

Power to maks 39.F. The '[Ceniral Government] may from time to
rules for S9N {ime make rules to provide for the collection of such taxes
" by any process available for the realisation of the land-
revenue and to regulate the application and mode of ac-

counting for the same.]

B ® = - * * -

39.G. [Validaticn clausel.
HoNORARY POLICE-OFFICERS.

*(Central Govern- 40. The '[Central Government] may, if it thinks fit,
ment] may con- i : 2
fer powers ofCOnfer on any person any of the powers which may be
Police officers. exercised by a Police-officer under any Act, for the time
being in force, *[and may withdraw any powers so con-

ferred].

TrRACK LAaw.

Trackers may 41. When an offence is, has been, or may reasonably

call for assis-}.., . . o
tance in carrying be supposed to have been committed, and the tracks of the

on tracks, persons who may reasonably he supposed to have commit-
ted such offence, or of any animal or other property reason-
ably supposed to be connected with such offence, are fol-
lowed to a spot within the immediate vicinity of a village,

) P e E—— . . ——

!Substituted by the Punjab Reorganisation (Chandigarh
tion of Laws on State and Concurrent Subi “u lj?m ) (Adapta-
words “State Government”, rreat Subjects) Order, 1968, for the
“Repealed by Act XI1 ot 189), Schedule
8Added by the Punjab A y
o S d }. e % jab Laws (Amendmem) Act: 1878 (XII of 1878),
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the person following such tracks may call upon any head-
man or village-watchman in such village to assist in car-
rying on the tracks.

42. 1f such headman or watchman do not forthwith Penaity  for
mive such assistance. or if the inhabitants of such village T oo-0/0ing 2ssis-
. . 2 o~ tance or conniv-
do not afford full opportunity for search in their houses for ing at offence or
the offenders, or if, from the circumstances of the case, =<p=
there shall appear good reason to believe that the inhabi-
tants of such village, or any of them, were conniving at
the offence or at the escape of the offenders, and such offen-
ders cannot be traced beyond the village, the Magistrate
of the District may, with the previous sanction of the Comn-
missioner of the Division inflict a fine upon such village not  Limit to  fine.
exceeding five hundred rupees, except in the case of
ctolen property over five hundred rupees in value, in which
cace the fine shall not exceed the value of such property.

An appeal against all convictions under this section Appeal to
chall lie to the '[High Court of Punjab and Haryanal. High Court.

The Magistrate may diréct that the fine imposed | Fine may--- be
under this section or any part thétéof shall . bé awarded -to.izgffmer and-
anv persons injured by such offence in compensation for fee to tracker.
such injurv; and. in the case of stolen property recovered
through the agency of a tracker, may direct that such pro-
perty be not restored to its owner until he bas paid to
cuch tracker such fee, not exceeding one-fourth part.of

the value of the stolen property, as the said Magistrate
aeems fit., :

SLAUGHTER OF KINE.

43. The slaughter of kine and the sale of beef shall hf::tgglkgfw‘-*{:#&
not take place, except N A su'?_iect to rul.es to Sole of beet.
e from time to time, cither generally or in any particular

instance, prescribed hy the *[Central Government].

e ————— —

!Subshituted for the words “High Court of Punjab” by the Punjab
Reorpanisation (Chandigarh) (Adaptation of Laws on State and
Cuncurrent Subjects) Order, 1960, .

®The words *“with the consent and” were omitted by the Punjab
laws (Amendment) Aet, 1878 (XII of 1878), section 6.
Reo:!salilbiiult_uted( é(l): t:iw wlu;'d:; “State Government” by the Punjab

janisation andigarh) (Adaptatio tat -
current Subjects), Ordegr. 1968. P g5 Lany @0 -Sa oo
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—
3

Control of en- hall enter into a :
% 44. No band of armed men shé ny cit
try into towns of .« & & 1 8 ¥ # SUbj ect to r‘ules to bi

bands of armedOr town, except ; :
p— from time to time, either generally or in any particular
] Government].

instance. prescribed by the *{Centra

Powers of 45 The Magistral.e of the District may, if he considerg

Magirtrate of is 1i s
Magistraie of 14 o band of foreign vagrants is likely to occasion 3
\ any offence under the

forelzn vagrants. b aach of the peace or to commit :
Indian Penal Code, prohibit such band from entering his
district: or. if they are already in his district, may reqtire

them within a given time to leave it.

Surveillance, $6. If any such band fail to comply with the orders
etc, of = band oo caid Magistrate within the prescribed period, he shall

failing to
ly with h?:;g report the matter to the *[Central Government], and the

i *[Central Government] may give such directions for the
surveillance, control or deportation of such band as to it

seems fit.
MISCELLANEOUS.

e ot 47. No person shall cross any river or stream on z
e " huoy or inflated <kin, nor shall have in his possession or
custody any buoy cr skin for the purpose of being used in
crossing any river or stream, except * * ' * * subject

to rules to be from time to time, either generally or in any

particular instance, prescribed by the [Central Govern-

ment].

a;: ”of’ m"“m“”,ﬂi 48. No person shall make use of the pasturage or

product of (Go- Other natural product of any land being the property of the

Femament) . land. *lGovernment] except with the consent and subject to
rules to be from time to time, either generally or in any
particular instance, prescribed by ‘[the Government
concerned].

49. [Growing, selling or keeping opinion.] * ** °

'The words “with the consent and” were omitted by the Punjab
Laws (Amendment) Act, 1878 (X1 of 1878), section 6.
3$ulz?utu}%d hgoa _theh\;m{g% “Stattie Government” by the Punjab Re:
organisation ndigar aptation of L oncur-
rentagumwgeﬁder‘:ﬁ%& _ aws on State and Conc
ubstitu or the word “Cr " i
L“Wfsc’g“g- ,ﬁ'“- own” by the Adaptation of Indian
ubstituted for the words “the Government for whose the
words _ purpose
%rpftigc\ée:éald&in His Majesty” by the Adaptation of Laws Order, 1950,
tRepealed by Act T of 1878,
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'[50. The *(Central Government] may from time to Power to make
time make rules® as to the matters mentioned in ‘[sec- :’;‘.{i;‘m “;mtmff
(ione 43 to 48] inclusive. ed In sections 43

to 48,

All existing rules upon such matters, which might Existing rules.

have been made under this section had it been in force,
hall be deemed to have been made hereunder.

y 5 5 x Ehls : Conditions  of

50-A. “[Rules made under this Act shall not be valid yanaity of rutes

unless ] | — hereafter made
under this Act,

(a) they are consistent with the laws for the time
being in force in the *[Territories to which this

Act extends];
(b) they are published in the Official Gazette;
L] L o 7 L] L] L]

; . . - Penalty for
(50B. Tf anv person contravenes the provisions of nirsvamtion of

anv rule made by the *[Central Government] under this rules.

Act. he shall be punishable with imprisonment for a term
which mav extend to six months, or with fine which may

extend to fifty rupees, or with both.]]

1G¢«. 50. S0A and 50B were substituted for the original s. 50 by s. 3
of the Puniab Laws (Amendment) Act, 1875 (XV of 1875).

*Substituted for the words “State Government” by the Punjab
Reorganisation  (Chandigarh) !(Adaptation of Laws on State and

Concurrent Subjects) order, 1968.

5For rules under 5. 50 in coniunction with s. 50B, to regulate ;;16:
1800,

use of pasturage and other natural products, see Punjab Gazette,

Pt. I. p. A20. and ibid, 1003, Pt. I, p. 563.

sSubstituted for the original reference by the Amending Act, 1891
(XIT of 1891).

“All rules hereafter made by the Local

Giovernment under anv power conferred hy this Actghall be subject to
the control of the Governor-General in Couneil and no such rules
<hall be valid unless” by the Government of India (Adaptation of Indian

Lave) Order, 1037.

#sSubstituted bv the Adaptation of Laws (No. 2) Order. 1056, for the

words “States of Punjab and Delhi.”,

1Clause (¢) of section 50A wes omitted by the Decentralization Act,
1914 (TV of 1014).

sSubstituted by Punjah Aect No. 15 of 1961

tSubstituted for the words
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NRT-.?::.MWTM 51, All rules which the *(Centrai Government| s
onrders,

empowered to issue under this Act, and all circulars issued
by the “High Court of Punjab and Harvanal, shall be
republished from time to time by the “[Central Govern.-
mentl, and upon such republication, shall be arranged in
the order of their subject-matter, and all such alterations
or amendments as may have been made since the last
preceding publication thereof, or may have become neces-
wary or advisable, shall be embodied therewith. and upon

such republication all such rules and ecirculars previously
issued shall be repealed.]

32, |Recovery of advances made by Government.].
- L - -

* 4 *

it s et et ettt et . . St o' e e ettt R e —

—— e

'Substituted for the old section by Punjab Act I of 1910,
“Substituted for the words “High Court of Punjab” by the Punjab

Reorganisation (Chandigarh) (Adaptation of Laws on State and

Concurrent Subjects) Order, 1968.
.. "Repealed by Act X of 1879..

-
. .

ot
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SCHEDULE 1.!
ENACTMENTS DECLARED TO BE IN FORCE,

"

Explanation.—This schedule does not refer to any
Act which is in its terms applicable to the Punjab, or
which has been extended to the Punjab by competent

authority. |

No. and v _ar 1t I xtent te which
the enactinent is
in I‘m-.-;

-

—— — e cm— —— ————a . i

*Reg. | of 1708 A\ Regulation to prevent Frocd The whole, cxctpn.-_uch
and Ty istice in Conditiongl Sales  pants a. relate to jn.

of Land under Deeds of bui-bil-  terest.
w.[fa, or other Deeds of the same

nature.

'Y [ - [ & L]

‘Reg. XVl of IR 6 \ Regulation for extending to the Cections 7 ana$
province of Benares the Rates
of interest on future Loans and
Provisions relative thereto, con-
taine ! in Regulation XV, 1793';
also for a general extention of
the period fixed by Regulations 1,
1793, and XXXIV, 1503, for ihe
redempiion  of Morigages and
Conditional Sules of Land, under
Deeds of bai-bil-wuffa, Kuict.-
baleb, or other similar design;-
tion

L . ] * ¥

Reg X1 of 1825 . A Reg lvion for declaring the The whole
Rulest1o be observed in determin-
ing Claims 10 Lands giined by
all_vion or by dereliciion of a
river or the seil

* *

- . » - * * L

‘Rules for 1he comservancy of 1he whole
Forests and  Jungles in the Hill
Dstricts of the Punjab 1 erritories
Sanctioned by the Governor.
Geeneral in Council in [etter of the
secretary to the Government  of
lll;t‘l:i?. No. 1789, dated 21st May,

SCHEDULL 11
[Enactm, ni Repealed by Act XV of 1914)
!As so much of Act IV of 1872 as related to Bengal Regulations V
of 1817 and XX of 1825 and Acts XL of 1858 and XVII of 1861 was re-
pealed by Acts VI of 1878, X of 1882, VIII of 1890 and XII of 1891, res-
pectively, the references to those Regulations and Acts in this Schedule
are o;_mtted.
*See the Transfe : Y .
Schedups, sier of Property Act, 1882 (4 of 1882) Ss. 1, 2 and
R “So much of the first Schedule as relates to Bengal State Offences
egl‘llatmns. 1804 (Regulation X of 1804) was repealed by Act IV of 1922,
4p Entry relating to Bengal Regulation 3 of 1818 was omitted by Act
2 of 1953, section 4 and Schedule III.



